SCHEDULE |
[See section 11(2)]
I. Measures for protection and safety of property building to be taken by the promoter.—

1. The promoter, the architect and the engineer engaged by the promoter, shall comply with
the measures for safe construction and protection of properties against natural calamities as per
the building bye-laws and local code, provisions of the National Building Code and other
standards and such other measures as the State Government may, by notification in the Official
Gazette, specify in this behalf.

2. For the purposes of compliance with the measures referred to in paragraph 1, the
promoter shall enter into separate agreements and engage the services of an architect and an
engineer and inform the Housing Regulatory Authority about such engagement of an architect or
an engineer, as the case may be.

3. The promoter, the architect and the engineer engaged by the promoter shall jointly file a
certificate, duly signed by each of them with the local authority at such intervals as the local
authority may specify, certifying that the building or flats are being constructed in accordance
with the plans approved by the concerned authority and that all the measures referred to in this
Schedule are being complied with in respect of the buildings or flats under construction to ensure
their safe construction and protection against the natural calamities.

4. If for any reason, there is a change of architect or engineer during the construction of the
building or flats, the promoter shall,—

(a) engage immediately, another architect or engineer, as the case may be, and the
incoming architect or engineer shall satisfy himself about the compliance of the measures as
mentioned in the previous certificates submitted to the local authority or other authorities,
before taking up the responsibility of certificates in future regarding compliance of the said
measures;

(b) inform the Housing Regulatory Authority about the engagement of another
architect or engineer, as the case may be.

Il. Measures for insurance against loss or death,—

1. The promoter shall obtain an insurance policy for the building or flats, during the period
of their construction, against loss or damage by natural calamities, for the cost or replacement of
such building and loss of life and bodily injuries suffered by persons, workers and labourers
constructing such building or flats, who may be inside or within the vicinity of such building or
flats.

2. The promoter shall insure with any general insurance company licensed to operate in
India and obtain an insurance policy or policies covering the liability of any loss of life and
bodily injuries suffered by persons, workers and labourers as above, and shall keep the Housing
Regulatory Authority informed of payment of premium, from time to time, against such insurance
policy or policies.



